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amendments in the printed amendments. Though in the profession of law for a very long
time, I find it a bit confusing to follow how the scattered amendments have been
consolidated and whether any departure has been made in the process. In trying to
consolidate a large number of amendments and redrafting them, unconscious departures
often happen. It is again extremely difficult for us to consider our own amendments as
to whether they are accepted or whether they are rejected in the consolidated draft of if
they are to be moved, if they are to be moved in an altered form just as a consequential
measure.

I submit that substantially in amendment No. 1 in List I and in some other amendments
in other Lists which are now consolidated there has been a great deal of departure from
the Draft Constitution and the point that I took the other day is more applicable today
than at any other time. There are absolutely new clauses, which purport to be amendments
of articles 5 and 6, for instance proposed new articles 5A, 5B, 5C; then there are other
articles like SAA; then there is a new proviso in amendment No. 131 and amendment No.
130 is entirely new. Then in amendment No. 133 there is a new redraft of article 6. I
submit, Sir, these amendments or this consolidated amendment amounts largely to an
amendment in the Constitution itself or rather a large number of new amendments to the
Constitution itself. As I submitted the other day there was a time fixed by you for
submitting regular amendments and then it was ruled by you, and it was applied in many
cases, that amendments to amendments alone would be submitted; but then this present
amendment or a consolidated amendment, consisting of a large number of amendments,
consists of amendments of the Constitution itself and that is creating a considerable
amount of difficulty. We are departing from the Draft; Constitution every day and today
the departure is still more complete. I hope that there will be some limit to this migration
from the original Draft Constitution. I ask you, Sir, to consider whether these amendments
introducing absolutely new clauses which amount to amending of the Constitution itself
should be allowed at this stage, and if they are to be allowed whether it would not be
proper to give us a consolidated amended draft which could be considered by the Members
in order to see whether their own amendments really fit in into it or they require
readjustment or fresh amendments. Sir, I ask you to consider the practical difficulties of
the procedure. Clause 5 has been before the House for some time and amendments to
amendments alone would now be regular, but every day new amendments and new ideas
are coming in. Articles 5A, 5B and 5C are new. Article SAA has been brought today and
its proviso has come in by a different amendment. The explanation to article 5 is deleted
today. These have been all put together in out ex tempore amendment. I do wish that the
Constitution should be finished as quickly as possible; otherwise this taste for new changes
would go on unabated. I ask you, Sir, to give us a ruling and to suggest a convenient
method by which we can deal with the situation.

Mr. President : I have considerable sympathy with the honourable Member’s objection
that in this amendment new ideas have been brought in, but Members will remember that
when this Constitution was taken up for discussion during the winter Session, these
articles were over for further consideration and I suppose it was accepted that fresh
amendments would be brought in. All those articles and those which were reached but
not considered were held over to enable the Drafting Committee to reconsider the original
draft and propose new drafts where necessary.

In that view, the Drafting Committee has considered that draft and has
proposed new drafts, and they have suggested certain amendments to their
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own draft. What Dr. Ambedkar has done is to put together all the amendments which they
have proposed and he has read out a consolidated amendment. But I can fully appreciate
the difficulties of Members when these various amendments are spread over a number of
pages and a number of lists, and I would ask the Office to circulate to Members the
consolidated amendment as proposed by Dr. Ambedkar. We can take up the discussion
of the consolidated amendment which has been moved by Dr. Ambedkar tomorrow
morning, and the Members will have time by then to study the amendments in the
consolidated form. In the meantime, I do not like to waste even the half hour that we
have, and if Members have any other amendments to move, they might move them today
so that we might take up the consideration of the amendments as well as the draft as
moved by Dr. Ambedkar tomorrow morning.

Prof. Shibban Lal Saksena : May we have Dr. Ambedkar’s speech today?
Mr. President : Yes, I would ask Dr. Ambedkar to explain his amendment.

Mr. Naziruddin Ahmad : Amendment Nos. 130 and 131 have been circulated only
this morning and we have had no opportunity of considering them. Then if we are to get
the consolidated amendment today, there will be no time to suggest amendments which
will be in time before the House.

Mr. President : If there is any reasonable grievance on that account, I will take that
into consideration.

Shri T. T. Krishnamachari : I move amendment No. 131 of List IV. I move :
“That in amendment No. 130 above, to the proposed article 5-AA the following proviso be added:—

‘Provided that nothing in this article shall apply to a person who, after having so migrated to the territory
now included in Pakistan has returned to the territory of India under a permit for resettlement or permanent
return issued by or under the authority of law and every such person shall for the purposes of clause (b) of
article 5-A of this constitution be deemed to have migrated to the territory of India after the nineteenth day of
July 1948.””

There is one other formal amendment which I have to move. It is No. 132.

I move :

“That in amendment No. 1 of List I (Third Week) of Amendments to Amendments, in the proposed article
5-B, the words ‘and subject to the provisions of any law made by Parliament’ be omitted.”

Sir, I shall not explain these amendments. If necessary, Dr. Ambedkar will explain
them.

Shri Jaspat Roy Kapoor : May I suggest that all the amendments which are on the
list may also be formally moved today.

Mr. President : First, let Dr. Ambedkar explain his viewpoint and then the other
amendments may be moved.

Shri Jaspat Roy Kapoor : I venture to make that suggestion because if all the other
amendments are also moved, Dr. Ambedkar will have an opportunity of saying something
with reference to those amendments also. The other amendments may simply be moved
but no speeches may be made on them, so that the House may be in possession of all
the amendments.

Mr. President : If we take up all the other amendments, I think there will not be any
end to them. First, let Dr. Ambedkar explain his proposition and then the other amendments
may be moved.



